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2 OA 1440/2018

ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)
Heard. The applicant has filed this OA seeking the following reliefs:

“i. To direct the 1% respondent to dispose the appeal dated
18.04.2016 submitted by the applicant and

i1. To pass such further or other orders”
2. According to the counsel for the applicant, the applicant was imposed with
punishment and he has filed appeal dt. 18.04.2016 (Annexure A4) before the first
respondent and it is still pending for consideration. The applicant will be satisfied
if his appeal 1s considered and disposed of on merit.
3. In the light of the above submission, OA is disposed of directing the
competent authority to dispose of Annexure A4 appeal dt. 18.04.2016 within a

period of three months from the date of receipt of copy of this order.

4. OA is disposed of at the admission stage without going into merits of the
case.
(T. Jacob) (P. Madhavan)
Member (A) 26.10.2018 Member(J)

AS



